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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALORE BENCH : 9ANCALORE 

DATED THIS THE 17TH DECEM ER 1986 

Present 

The Hon'ble Shri Ch. Ramakrishna Hao : Member (r) 

	

The Hon'ble Shri L.H.A. Rao 	: Member (r 1  

p]ication Nos.307. 308 & 30911986(1) 

1. Shri G. Lokanatha, 
Scientist 'C', Resident 

	

Thnie:l ffiro (rn'oft), 	,.. Applicant in A.No.307/126 
Directorate of Aeronautics, 
C/U HAL, Bangalore-17. 

2. Shri V. anganathan, 
Scjntist '0', Resident 

Technical Office, 
Djrectrate of Aeronautics, 
C/a HAL, 3anca1ore-17. 

3, Shri R.V. Narcyana Murthy, 
Scientist 'D', Resident 
Technical Office (Engines), 
C/U HAL, Bangalore-75. 

The Union of Inia, 
represented by the Secretary, 
Defence Department, 
New Delhi. 

Union Publir Serjjre Cuilssjon, 
Nw Dolbi, by its Secretary. 

Applicant in A,No.308/1986 

Applicant in A.No.30/1985 

Respondents 

(Shri N.S. Padmarajaiah, Advocate) 

This application has come up for hearing before 

this Tribunal today, the Hon'ble Shri Ch. Ramakrishna Rae, 

Member (OR), mode the following: 

ORDER 

The applicants seek permission for withdrawal of 

the applications. Shri M.S. Pacimarajaiah, counsel for the 

respondents, has no objection. The applicants are, therefore, 

permitted to withdraw the applications. The applications are 

disposed of accordingly. In the result, the applications are 

 

dismissed as withd1,rawn. 

(L.H.A. 	qo' 
Member (A[1)(n) 

17.1?. 1986 

(Ch. Ramakrishna Ro) 
Member (on) 
17.12,1986 
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I Orders ofrt 

4J KSPVC/LHARr 

A.Nos.306 and 307/86, 

ORDER 

A • No.305/85 

Shri K. Sridhar appears for Shri 
V.H. Ron. Shri Sridhar submits that 
A,No.306/86 corresponds to writ 
petition No.19972 of 1980 and this 
application may be dismissed as with-
árawn. Hence, we dismiss A.No.306/86 
as withdrawn by the applicant. No 
costs. 

A. N0  .307/85 

Shri Sridhar submits that on the 
very questions that arise for deter-. 
mination in this case, 4pplications 
N.308 and 309/86 are set down for 
hearing on 25.11.1586 and this case 
may also be taken up for hearing on 
that date. We are of the view that 
this request of Shri Sridhar is rea-
sonable. We, therefore, post this 
case to 25.11.1986. 

Application No.30 , Jpplica_ 
tions N.308 and 309/85'on 2t.13.66 
before this Bench. 
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VICCHAIRAN I J , j r1Er'sEr (A) 
5.11.1586 	6.11.1986 
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